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The 60a Medical Cowncii Bill, 1991 
(Bill No. 10 of 199 1 )  

A 
BILE 

todu&ifiy, cmolidate and make better p r o v ~ m  in 
' the law reguhting the registration of persons 
practising ?hodern scientific medjcine in the State 
of' Goa. I . 

Be it enacted by the Legislative Assembly of 
Goa in the Forty-second Yew of the Republic of 
'India as follows: - 

CHAPTER I - 

Preliminary 

li. Short title, extent and commekcement. - (1) 
This Act may be called the Goa Medical Council 
Act, 1991. 

(2) It extends to the whole of the State of Goa. 

(3) This section shall co,me into force a t  once; 
and the remaining provisions of this Act shall come 
into force on such date as  the Government may,. , 
by notification in the -Official Gazette, appoint. 

2: Definitions. -In this Act, unless the eontext 
otherwise requires, - 

(a) "a~r~ointed day" means the date on which 
I the provisions of this Act other than section 1 

come into force under sub-section (3) of sec- . 
tion 1; 

(b) "Council" means the Goa Medical CowciI 
constituted or deemed to  be constituted under 
section 3; 

, (c) "Kecutive Committee" means the Execu- 
tive Committee of the Council constituted under 
section 11; . 

(d) "Government" means the Government of 
Goa; , 

(e) "medical practitioner" or "practitioner" 
means a person who is engaged in the practice' 
of modern scientific medicine in any of its 
branches including surgery and obstetrics, but * 

' not including veterinary medicine or surgery or i 

'the Ayurvedic, Unapi, Homoeopathic or Biochemic 
'aystem of medicine; 



(f) "member" means a member of the Council; 

(g) "prescribed" means prescribed by - rules 
made under this Act; . 

(h) "President" means the President of the 
Council ; 

(i) "register" means the register of medical 
practitioners prepared or deemed to be prepared 
and maintained under this Act; 

(j) "registered practitioner'' means ik medical 
practitioner whose name is for the time being 
entered in the register, but does not include a * 

person whose naMe is provisionally entered in the 
register ; 

(k) "Registrar" means the Registrar appointed 
under section 14 br 32 as the case may be; 

I .  

(1) "rules" means rules made under section 28; 

(m) "Vice-President" means the Vice-president 
of the Cohcil. 

" -  
CHAPTER II 

Consti+ution, Functions and Powers of the Council 

3. C ~ t i t u t ~  and incorporation of Cohci l .  - _ 
(1) The Government may, by notification in the , 

Official Gazette, mnstitute ;a Coun6l to be called 
the Goa Medical Council. 

(2) The Council shall be a body corporate, having 
perpetual succession and a common seal,' with 
power to acquire, hold and diwose of property 
and to ciontract, and may by the name aforesaid 
sue and be sued. 

(3)) The Council shall consist of the following 
members, namely: - 

(a) The Director of Health Services, ex-officio; 
(b) The Dean or Director, Goa Medical College,' 

ex-officio ; . 

(c) three 'members to be nominated by the 
Government, out of whom not m r e  than one may 
be a person who is not. a practitioner; 

(d) one. member from University established 
,by law in the State d Goa'which -has a aedicitl 
faculty, elected by members. ' of the medical 
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faculty of the University from amongst members 
thei.el;f ur20 cre pldastitii;ners; 

(e) five members to be elected by registered 
practitioners from amongst themselves. 

(4) The President and Vice-president shall he 
elected by the members frolm amongst themselves. 

(5) Plhe election of the members and of the Pre- 
sident and Vice-President shall be held a t  such 
time, and a t  such place .and in ,such manner, as 
may be prescribed. 

(6) If at  any election, the electors fail to elect 
the requisite number of members or the President 
or the Vice-President, the Government shall 
nominate such registered practitioner .or practitio- , 
ners as i t  deems fit, to fill up' vacancy or vacancies ; 
and the practitioners so nominated shall be deemed 
to have been duly elected under this section. 

(7) Where any dispute arises regarding any 
election of a member or the President or Vice-Pre- 
sident, it shall be referred to the Government and 
the decision of the Government shall be final. 

(8) Until elections are held to elect the members 
or President - or Vice-President, .the Government 
shall nominate' such registered practitioner or prac- 
titioners as i t  deems fit to'fill up th? va<ancy or 
vachcies; and the practitioners so nominated shall 
be deemed to have been duly elected under this 
section. 

4. T e r n  of Office. - (1) The ~over.nment shall, 
by notification in the Official Gazette, publish the 
names of the members elected and nominated. 

(2) Save as otherwise provided by this Act, a 
member, whether elected or nominated, shall hold 
office for a term of 5 years from the date of publi- . 
cation of the notification under sub-section (1) : 

Provided that, where a person is elected by 
members of a medical faculty of a University, he 
shall cease. to hold office as a member, if he ceases 
t o  belong to that faculty. 

(3) Save as otherwise provided by this Act, the 
President and the Vice-President shall hold office 
from the date of his electi~n uptD the day on which 
his term of. office as member expires. 
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(4) The term of office of an outgoing merhbgf 
shall, notwithstanding - anything contained in sub- . 
section ( 2 ) ,  be deemed to extend to and expire 
with the day immediately preceding the day on 
which the names of the successor members are 
published under sub-section (I). . 

(5) The term of office of an outgoing President 
. or Vice-President shall, notwithstanding anything 
contained in sub-section (3), be deemed to extend 

' to and expire with the, day immediately preceding 
the day on which .the successor President or Viice- 
President, as the case may be, is elected. 

(6) An outgoing member, President or Vice-Pre- 
sident, shall be eligible for re-election or re-nomi- 
nation. 

(7) Leave' of absence may be granted by the 
Council fo any member for a period not  exceeding 
six months. 

5. Casual vacancies. - (I) Any casual vacancy, 
previous to the expiry of the term, in the office of . 
the President or the Vice-President or of a member 
elected under dame (d) and (e) of sub-section (3)  
of section 3, caused by reason of death, resignation, 
disqualification or disability or any other reason, 
shall be filled by election: 

' 

- .  

-provided' that, any 'such jacancy in'the otfice. of 
an elected member occurring within, six months 
prior to the date on which the term of office of 
all the members expires, shall not be filled. 

(2) Any casual vacancy, previous to the expiry 
of the term, in the office of, a member nominated 
under clause (c) of sub-section (3) of section 3 
shall be reported forthwith by the Registrar to the 
Government, and shall as soon as possible thereafter ,, 

*be filled by the Government by nomination: 

(3) Any person elected under sub-section (1) or 
nominated under sub-section (2) to fill a casual 
vacancy shall, . notwithstanding anything contained 
i~ section 4, hbld office only so long as the person 

. in whose place he is elected or nominated would ' 

have held office, if the vacancy bad not occurred. 

r 6. Resignation. - (1) The President or the Vice- 
President may a t  any. time resign his office by 
a notice in writing addressed to the Council, a ~ d  
delivered to- the Registrar. -The resignatiw shall 



h i e  effect from the date on whicb i t  is accepted 
by the Council. 

(2) An elected member may a t  any time resign 
his office by a notice in writing qddressed to the 
President. A nominated member. may at any time 
resign his office by a notice in writing addressed 
to. the Government. m e r y  such resignation shall 
take effect from the date on which it is accepted 
by the President or, as the case may be, the Govern- 
ment. 

7. Disqualification and dis'ability. - (1) .A  person 
shall be disqualified for being elected or nominated 
as, and for continuing as, a member, - d 

(a) if he is an undischarged insolvent; 
(b) if he is of unsound mind and stands so 

declared by competent Court; 
(c) if his name has been removed from the 

register and %as not been re-entered therein; cr 
(d), if he is a whole time officer or servant of 

the Council. 

(2) If any member absents himself from' thfee 
consecutive meetings of .the Council, without leave ' 

of the Council granted under sub-seetion (7) of 
section 4 or without such 1 reasons as may, in the 
opinion of the Council, be ~Gfficient, the Council 
may declare his seat vacant and take steps to fill 
the vacancy. 

(3) I£ any member becomes or is found to be 
subject to any of 'the disqualifications mentioned 

. 

in sub-section (I), the Council shall submit a r e ~ o r t  
to the Government, and the Government, if satisfied 
about the disqualification, shall. declare his seat 

' vacant. ' 

: 8. IKeeihgs of Council. - (I) The meetinqs of 
the Council shall be convened, held and'conducted 
.in such manner as may be prescribed. 

(2) The President, when present, shall preside a t  
every meeting of the Council. If at  any meeting 
the President is absent, the Vice-President, and in 
tkPe absence of both, some other member elected by 
the members present from amongst themselves, 
shall preside a t  such meetings. 

'(3) All questions a t  .a meeting of the Couhcil 
'ahdl be decided by a majority of votes. ' 



(43 The presiding authority at a meeting shall 
have and exercise a second or a casting:vote in , 

case of an equality of votes. 

(5) Six members including the Prdsident and the 
Vice-President shall form a quorum. When ' a 
quorum is required but not present, the presiding 
authority shall adjourn the meeting to such hovr 
on some future day as it may notify on the notice 
board a t  the office of the^Council; and the business 
which would have been brought before the original 
meeting had there been a quorum thereat, shall be 
brought before the adjourned meeting, and may 
be disposed of a t  such meeting or any subsequent 
adjournment thereof, whether there be a quorum 
present, or not. 

9. Proceedings of meetings and validity- of acts.- . 

(1) The proceedings of the discussion of evecy 
meeting of the Council shall be treated as confi- 
dential; and no person shall, without the previous 
resolution of the Council, disclose any pdrtion 
thereof: 

Provided that, nothing in this section shall be 
deemed to prohibit any person .from disclosing or 
publishing the t e x t  of any resolution adopted by the 
Council unless the Council directs such resolution 
also to be treated as confidential. 

(2) No disqualification of or  ddect in the 
election or nomination of any person as a member, 
or as the President, or as the Vice-President, or 
as a presiding authority *of a meeting, shall of 
itself be deemed to vitiate any act or proceedings of 
the Council in which such person has taken, part, 
whenever the majority of persons who are parties 
to such act or proceedings, were entitled to vote. 

(3) During any vacancy in the Council, the conti- 
nuing members may act, as if no, vacancy had 
occurred: 

. Provided that, the number of vacancies shall at  
'any time not - exceed five. 

10. Powers, duties and functions of the C m c i l .  - 
Subject to such conditions as may be prescribed by 

. or- under the provisions of this Act,. the powers, , 

duties, and functions of the Council shall be - . 
(a) to-maintain the register, and'to provide for 

the registration d medical practitioners; 



(b) to hear and decide appeals from any geci- 
sion of the Registrar; 

(c) to prescribe a code of ethics for regulating 
the  professional conduct of practitioners; . 

' (d) to reprimand a practitioner, or to suspend 
orgremove him from the register, or to take such 
disciplinary action against him as may, in the 
opinion of the Council, be necessary or expedient; 

(e) to exercise such othefpowers, perf~rm suih . 
other duties and discharge such other functions, 
as are laid down in this Act, or as may be 
prescribed. 

11. Exsct~tive Committee. - (1) me Council shall, 
nsmon as may be, eonstitrata an Executive Committee 
consisting of the President ex-o£ficio, the Vice-Prer 
sident ex-officio, the Diiector of Health Services, 
ex-officio, and the Dean or Director, Gon. Medical 
College, ex-officio, and such number of other mem- 
bers, elected by the Council from smoligst its mem- 
bers as may be prescribed. 

(2) The term of office of, and the manner of 
filling casual vacancies among, and the procedure 
to be followed by, the members '0% the Executive 
Com.mittee shall be such as may be prescribed. 
-, 

(3) fh addition to the powers, duties and func- 
tions conferred, imposed and entmsted by this Act, 
the Executive Committee shall exercise such powsrs, 
.perform such duties and discharge such functilons 
of the Council as may ,be delegated to it by rules or 
entrusted to i t  from time to time, by tlie Council. 

Y 

12. Fees and allowances to  members of CounciZ 
and Executive Committee. -There shall be paid to  
the President, Vice-President and other members of 
the Council, ,and to tlie members of its Execptive 
Cornittee,, such fees and allowances for attendance 
at meetings, and such ,.reasonable travelling allow- 
ance, as shall from t i i e  t~ t i i e  be prescribed. 

' 13. Income and expendilzsre of Cound. - (1) The 
income of .the Council shall consist of- 

(a) fees received. from the practitioners ; 

(b) grants received from the Government, if 
c?,ny; and 

- fc) any other sums received by the @owcil, 
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(2) It shall be competent for the Council torincur 
expenditure for the following purposes, namely : - 

(a) salaries and'allowances of the Registrar .and 
the staff maintained by the Council; 

(b) fees and allowances paid to the members 
of the Council and the Executive Committee; 

(c) remuneration paid to the assessors; and 

(d) such other expenses as are necessary for 
performing the duties and discharging the func- 
tions under this Act. 

14. Appointment of Registrar of '~ounoil, his 
duties and functions. - (1) m e  Council shall, with 
the previous sanction of the Government, appoint a 
Registrar. 

(2) The Executive Committee may from time to  
t@e grant leave to  the Registrar: 

Provided that, if the period of leave does not ex- 
ceed one month, the leave may be granted by the - 
President. 

i 

.(3) During any temporary vacancy in the office 
of the ~ e g i s t r h  due to leave or any other reason, 
the Executive Committee may, with the previous 
sanction of the Government, appoint another- person .. 
tb act in his place, and any person so appointed shall 
for the period of such appointment, be deemed to 
be the Registrar far the purposes of this Abt: 

Provided that, when the period of such vacancy 
does not exceed one month, the appointment may , 

be made by the President, who shall forthwith report 
such appointment to the Executive Committee, and 

. 

the GovernmenB. 

(4) The Council may, with the previous sanction 
of the Government, suspend, dismiss or remove any 
person appointed as the Registrar or impose any 
other penalty upon him. 

(5) Save as otherwise provided by this Act, the 
salary a;nd allowances and other conditions of service 
of the Registrar shall be such as may be prescribed. 

(6) The Registrar shall be the Secretary and the 
Executive Officer of the. Council. He shall attend . 
all meetings of the. Council, and of its Executive 
Commi$t.tee; @nd.slnall, keep minutes of the names a€ 



members present and of the proceedings a t  such 
meetings. 

(7) The accounts of the Council shall be kept by 
the Registrar, in the prescribed manner. 

(8) The Registrar shall have such supervisory 
powers over the staff as may be prescribed, and 
may perform such other duties and discharge such 
other functions as may be specified in this Act or 
as may be prescribed. 4 

(9) The Registrar appointed under this section 
.shall be deemea to be a public servant within the 
meaning of section 21 'of the Indian Penal Code 
(Central Act 45 of 1860). 

15. Other employees of Council. - (1) The Coun- 
cil way appoint such officers and servants other 
than the Registrar, as it may deem" necessary for 
performing its duties and discharging its functions 

' under this Act: 

Provided that the number and designation d such 
officers and servants and their salaries and allow- 
ances shall be determined by the Council, with the 
previous sanction of. the Government. 

(2) Notwithstanding anything contained in sub- 
s&cti,an (I), but, subject to such financial limit as 
may be laid down in this behalf by the Council, i t  
shall be competent for the Executive Committee to 
create temporary posts of clprks or servants and tti 
make appointments thereto, to meet any temporary 
increase in work, or to carry out any work of a 
seasonal character. 

(3) The other conditions .of service of the offi- 
cers and servants of the Council shall be such as 
may be prescribed. 

(4) The officers and servants of the Council ap- 
pointed under this section shall be deemed to be. 
public servants within the meaning of section 21 d 

. the Indian Penal. Code (Centra* Act, 45 of 1860). . 

- 6 

CHAPTER m 

Preparation and Maintenance of Register rr 
16. Preparation of.regkter. - (1) As soon as may$$ 

be after .the .appointed day, the Registrar shall 'pfe-4 
2-za 
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pare and maintain thereafter a register of medical 
practitioners for the State of Goa, in accordance 

, 

with the provisions of this Act. 

(2) The register shall be in such ,form and may 
be divided into such parts, as may be prescribed. 
The register shdl  include the k l l  name, address and 
qualifications of the r'egistered practitioner, the date 
on which each qualification was obtained and such , 
other partinulzirs as may be prescribed.. 

(3) Any person who possesses any of the quali- 
ficatipns specified in the First, Second or Thifid 
Schedule to the Indian Medical Council Act, 1956 

- 
(Central Act 302 of 1956) shall, subject to any , 

conditions laid down by o r  under the Indian Medicd 
i Council Act, 1956 (Central Act 102. of 1956) a t  an$ 
time on an application made in the prescribed form 

:, to %he Registrar rr,nci. on payment of a fee of rLzpees 
five hundred and on presentation of his degree or 

./ diploma, be entitled to have his name entered in the 
register :. 

Provided that, the .name of an applicant who is 
unable to present his. degree or diploma may be 
entered in the register, if he satisfies the President 
that he holds such degree or diploma but cannot for . 
sufficient cause present the same with his applica- 
tidn. 

: 
i 

, (4) The name of eve* person - 

i "' (a) who on the day immediately preceding the 
appointed day stands registered in ,the Direc- 
b ra te  of Health Services -of the Governme$ of 
Goa under the Decreko No'. 34417 dated 21-2-1945 . 

- (Art. 130) as in force jn the State of Goa shall he 
entered in the register prepared under this Act, 
without sGch person *being required to make an 

' 
" 

application or to pay any fee for this purpose. 

(b) Notwithstanding anything contained irr 
clause (a), within a period of three months from . 
the appointed day or such further period as the - 
Government may allow, the Registrar shall pub- 

, lish a general notice in the Official Gazette and 
in such newspapers as the Council may select, 
in such form as may be prescribed and send indi- 
vidual notice by registered past' to every such 
person at  his last known address in such form 
as may -be' prescribed, calling upon every such 

. persm . to.pay - to the Registr&r in the prescribed 
. . - < 
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manner a fee of nupees two hundred if he desires 
to continue his name on the register under this 
Act. The name of every such person who pays 
such fee before the expiry of the period of two 
months from the date of publication of the general 
notice in the Official Gazette shall be continued . 

, on the register, without such person being re- 
quired to make an application or to pay any other 
fee for this purpose. V such fee is not paid.within 
time, the Registrar shall remove the name of the 
defaulter from the register: % - 

Provided that, if any application for continu- 
ance of. the name so removed, is made to the 
Registrar within a period of six months from 
the last date on which fee should have been paid, 
the name so removed may be re-entered in the 
register on payment of a fee of two hundred 
rupees. 

(5) After the last .date for payment of the fee 
of rupees two hundred under clause (b) of the last 
preceding sub-section has expired and the register 
prepared in accordance with the foregoing provi- 
sions is ready, the Registrar shall publish a notice 
in the Official' Gazette and such newspapers as the 
Council may seleqt, about the register having been 

* prepared and the register shall come into force from 
a 

the date of publication of snch notice in the Official 
Gazette. 

(6) Every registered practitioner shall be given 
a certificate of registration in the prescribed form. 
The registered practitioner shall display the certi- 
ficate of registration in a conspicuous part in the 
place of his practice and if he has more than one 
such place, in any one of ttem. 

17. Special procedure for ,rq%traticm in certain 
cases. - (1) No person who possesses a mecli-cal 
qualification granted by any azlthority in any place 
outside the territory of India (other than the quali- 
fication specified in the Second Schedule or Part II 
of the Third Schedule to the Indian Medical Council. 
Act, 1956) (Central Act 102 of 1956), shall' be re- 
gistered unde;. this Act, .unless the procedure speci- 
fied in sub-section (2) has been followed. 

(2) Any person, who holds any such m 
qbalification may apply Lo the Codnci2 for 
tration by giving a correct. description 

I 
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qualification, with the dates on which they were, 
granted and by presentation of his degree or dip- 
loma. If the Council is satisfied that the degree or , 
diploma held by the applicant is such as to secure 
the possession by the applicant of the requisite 
knowledge and skill for efficient practice ,as a me- 
dical practitioner, the Council may, with the previous 
approval of the Executive Committee of the Medical 
Council of India constituted under the Indian Medi- 
cal Council Act, 1956 (Central Act 102 of 1956) and 
on payment of a fee of five hufidred rupees, enter' 
his name in the register if the applicant is a citizen 
of India and if the applicant is not such a citizn 
enter his name in the register, subject to*such con- 
ditions as the Council may deem fit ta impose. 

18. Persms who may not be registered. -Not- 
withstanding anything contained in sections 16 and 
17, no person, whose name has been removed from 
any register kept under this Act or any other law 
for the time being in force in India regulating the 
registration of medical practitioners on the ground 
of professional misconduct, shall be entitled to have 
his name entered in the register, unless his name IS 
duly ordered to be restored to the register from 
which it was so removed. 

19. Fee for and certificate of provisional registra- 
tion. - (I) Any person who desires to be registered 
provisionally under section 25 of the Indian Medical 
Council Act, 1956 (Central Act 102 of 1956), shall . 
make an application in the prescribed form to the 
Registrar and shay pay a fee of tyo  hundred rupees. 

, (2) Every person whose name is entered in the 
register under sub-section ( I ) ,  shall be given a cer- 
tificate of provisional registration in the prescribed 
form. Such certificate shall remain in force for such 
period as may be specified therein. 

20. Maintenance of register. - (X) It shall be -the 
*duty of the Registrar to make entries in the regis- 
ter, from. time to time, to revise the same and to 
issue certificates of registration in accordance with 
the provisions of this Act and the rules made there- 
under. 

(2) The names of registered practitioners who die 
or whose names are directed to be removed from the 
register under section 22, shall be removed there- 

:from, . : 



(3) Any person whose name is entered in the re- 
gister and who subsequent to his registration desires 
to record in the register any change in his name, 
shall on an application made in this behalf and on 
payment of the prescribed fee be entitled to have 
such change in his name recorded in the register. 

(4) Subject to the provisions of. section 26 of the 
Indian Medical Council Act, 1956 (Central Act 102 
of 1956), any person whose name is entered in the 
register and who subsequent to his registration ob- 
tains any additional qualification specified in any 
of the Schedules to the Hndlaa hledical Council Act, 
1956 (Central Act 102 of 1956), shall on an appli- 
cation made in this behalf, and on payment of the 
prescribed fee, be entitled to have an entry stating 
such additional qualification made against his name 
in the register. 

(5) The Registrar may, OD. an application in that 
behalf and on payment of the prescribed fee, issue a 
duplicate certificate. 

21. Publication of list of registeredractitimers. 
- (1) At such time after the publication of the 
notice under su6section ( 5 )  of section 16 .as the 
Council deems fit and thereafter every five years, 
the Registrar shall cause to be printed and published 
a, cohect list of all persons for the time being en- 
tered in the register. ' , . .. . " (  

(2) The Registrar shall cause b be printed and 
published annually on or before a date to be decided 
by the Executive Committee, an addendum and a 
corrigendum to the list published under sub-section 
(1) showing- 

(a) the names of all persons for the time being 
entered or re-entered in the register and not in- 
cluded in any subsisting list already printed and 
published ; 

(b) the names of a11 practitioners included in 
any subsisting list, whose names have since been 
removed on account of any reason whatsoever 
from and not re-entered in, the register; and 

(c) any other amendments to the subsisting list. 

(3) The form of the list published under sub-sec- 
tion (11, the particulars to be included therein, and 
the m-er lof i t s  publication, shall be such as  ~y be . 
preicribed. . . ., . 

- - 



(4) A copy of the list referred to ,in sub-kction, 
(1) shall be evidence in all Courts, and in all judicial 
or quasi-judicial prbceedings, that the persons there- 
in specified are registered according to the provi- - 
sions of this Act and the absence of the name of 
any person from such copy shall be evidence, until 
the contrary is proved, that such person is not regis- 
tered acc~rdlng to the prox~isions of this Act: 

' * 
Provided that, in the case of any person whose 

ra,l;!e does not appear in anch copy, n cer-tifid 
copy under the hand of the Registrar of the entry 

. of the name of such person on the register shall be 
evidence that such person is registered under the 
provisions of this Act. 

. . 

22. Removal of names from register.- (1) If a . 
registered practitioner has been, after due inquiry 
held by the Co=~cil or by the Executive Committee 
in the prescri'wd manner, focnd guilty of any 
miscondr.,et by the 'Cs:.nci!, the Coun@ll may - . 

, (a) issue a'letter of warning to the ~Gactitio- 
ner, or 

(b) direct the name of 'such practitioner- ' 

(i) to be removed from the register for such 
- period as may be. specified in the direction, og 

(fi) to  be removed from t . e  register p~rmb- . 
nently. , 

ExpZa?atb;z.- For the purpose of this section, 
"misconduct" shall mean - 

(i) the conviction of a registered practiti- 
. oner.by a criminal court for an offence which ' 

I 

involves moral turpitude and which is cogni- 
zable within the meaning of the Code of Cri- 
minal Procedure, El73 (Central Act 2 of 1974) ; 
or 

(ii) the conviction under the A m y  Act, 1950 
(Central Act 46 of 1950) of a registered prac- 

' titioner subject to military law for an offence 
which is cognizable within the meaning of the 
Cage of Criminal Procedure, 1973 (Central Act 
2 of 1974) ; or 

. 

(iii) any' conduct which, in the opinion of the 
Council is, infamous in relation to the medical 
profession -particularly under any Code of 
Ethics prescribed by the Council or by €he Me- 



- 15- 
dical Council of h d i a  constituted under the . . Indian Medical Council Act, 1956 (Central Act 
102 of 1956) -in this behalf. 

(2) If the name of any such practitioner is also 
entered in the register or the list maintained by the 
Directorate "of Health Services, Goa, under Decreto . 
No: 34417 of 21-2-1945 (Art. 130), it shall be the 
auty of the Registrar'to give intimation of such 
removal to the authority entitled to maintain the 
said register or the said list. 

(3) If the name of a registered practitioner is also 
. entered in the register or the list, as the case may 

be, maintained under any of the laws referred to in 
sub-section (2) and it is removed from the said re- 
gister or the said list, the Council shall'if such re- 
moval comes or is brought to its notice, also 
remove the name of such registered practitioner 
from the register under this Act. 

(4) ,The Council may, on sufficient cause being 
shown, direct at  any subsequent date that the name 
of a practitioner removed under sub-section (1) or 
(3) shall be re-entered in the register on such condi- 
tions and on payment of such fee, as may be pres- 
cribed. 

(5) The Council may, of its own motion, or  on the 
application of any person, after due and proper in- 
quiry and after giving an opportunity to the person 
concerned of being heard, cancel or alter any entry 
in the register if, in the opinion af the Council, such 
entry was fraudulently or incorrectly made. 

(6) In holding any inquiry under this section, the 
Council or the Executive Committee, as the case 
may be, shall have the same powers as are vested 
in Civil Courts under the Code of Civil Procedure, 
1908 (Central Act 5 of 1908), when trying a suit, in 
respect of. the folbwing matters, namely: - 

(a) enforcing the attendance of any person and 
examining him on oath ; . . 

(b) compelling the production of documents; 
_ .  (c) issuing of commissions for the  examinati 

of witnesses. 

(7) All inquiries under this section sh 
deemed to be judicial proceedings with 
ing of sections 193, 219 and 228 of the 
Code (Central Act 45 of 1860). 



(8) (a) For the purpose of advising the Council 
or the Executive Committee, a ~ ,  the case may be, on, 
any question of lam srising in any inquiry under 
this section, thew may in all such inquiries be an 
assessor, who has been for not less than ten years - 

(i) an advocate enrolled under thesAdvocates 
M,  1961 (Central Act 25 of 19961) in force; or - 

(ii) an attorney of a High Court.. 

(b) Where an assessor advises the Council, or 
the Ekecutive Committee, on any question of law 
as to evidence, p~oeedure OT any other matter, he , 
shall do so 'in the presence d every pasty or person 
representing a party, to the inquiry who appears 
thereat or if the advice is tendered after the Council 
or the Executive Committee has begun to deliberate 
as to its findings, every such party or person as 
aforesaid shall be informed what advice the assessor 
has tendered. Such party or person shall also be 
informd if in any case the Council or the Execu- li 

tive Committee does not accept the advice of the 
assessor on any such question as aforesaid. 

(c) Any assessor under this section. may be ' 

appointed either generally, or for any pakticular 
inquiry or class of inquiries, and shall be paid the . 
prescribed remuneration. 

23. &enewaZ of regisCrath. - Notdthstanding 
anything contained in sections 16 and 21, -.- 

(a) on such date after the date of publication 
of the notice under sub-section (5) of section 16, 
as the Executive Committee may with the pre- 

, vious sanction of the Government decide, and 
every five years thereafter, the Registrar shall 

, 

.cause two notices in the prescribed form to be 
published, a t  an interval of not less than thirty 
days, in the Official Gazette calling u~cm in the 
manner provided in clause (b) all registered 
practitioners to make an application to the Re- ' 

' gistrar for the continuance of their names on the 
register ; 

fb) The Registrar shall, after the publication 
o£ the first notice under clause (a), send a notice 
by registbed p'ost encbsing therewith the pkes- 
crib&I,foim cuf application to  the registered practi- 
ticmers.at their.address as emtered in the registw, 
-calling gpcrn them to r e t m  the application to' the  ' 

R e g i s ~ f 0 ; r  the continuance of theif. names on f i e  - . ,. 
i, 
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register m-i'ihlli fcq'$ fivs days of the date of the 
notice, togcthes with a fee of rupees fifty. If any of 
the registered practitiaers fail to return such ap- 
plicati~n within the time specified, the Registrar 
shall issue a further notice to such registered 
practitioner by registered post after the publica- 
tion of the second notice under clause (a) enclo- 
sing therewith the prescribed ,form of application , 

calling upon him to return the application to the 
Registrar for the continuance of his name on the 
register within thirty days of the date of the 
further notice, together with a fee of rupees one 
hundred. 

(c) If'the application is not made on or before 
the date fixed by the further notice sent by regis- 
tered post under clause (b), the Registrar shall 
remove the name of the defaulter from *e regis- 
ter and shall inform him of such removal by 
registered post: 

Provided that, if any app9ication for conti- 
nuance of the name so removed is made within 
a p'eriod of six months from the date fixed by 
the said notice sent by registered post under 

' clau*, (b), the name so removed may be re-enfiered 
in-the register on payment of a fee of rupees two 
hundred. 

24. Appeab. - (1) Any p&on aggrieved by any 
decision of the Registrar under this Act may, 
-within a period of one month from the date on 
which the decision is communicated to him, appeal 
to the Council, which shall hear and determine the 
aopeal in the prescribed manner. 

(2) Save zs otherwise provided in the Indian Me- 
dical Council Act, 1956 (Central ~ % t  102 of I@&), 

; every decision of the Council under this Act shall 
be find. 

Ya 

25. Right8 of regktered practitioners. - Not- 
- withstanding anything contained in any law for 'the . 

time being 'in force - 
(i) the expression "legally qualified medical 

practitioner" or "'duly qualified medical practi- 
tio~er'' or any word importing a person recognised ' 

by law as a medical practitioner or member of, the 
medical profession shall; in all Acts of the State 
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Legislature and in all Central Acts (in their 
application to the State of Goa) in so far as such 
Acts relate to ar,y matters specified in Idst II or. 
List DI in the Seventh Sehedule to .the Consti- 
tution of India: inelude a practitioner whose name 
is wtered in the register under this Act; 

(ii) every registered practitioner shall be 
exempt, if he so desires, from serving on an 
inquest under the Code of Criniinal Procedure, 
1973 (Central Act 2 of 1974). 

-a 

26. General pr~visiom ap.plicable to medical prac- 
titicvners. - The provisions of this Act are in 
addition to, and not in derogation d, the provisions 
of the Indian Medical Council Act, 1956 (Centkal 
Act 102 of 1956)., 

CHAPTER IV 

Miscellaneous . . 

27. Penalty for falsely chiming to  be rsg.istered. 
-If any person whose name is not for the time , 
being entered in the register falsely represents that 
it is so entered, or uses in connection 'with his name 
or title any words or letters reasonably calculated 
to suggest that his name- is so entered, he shall, on 
conviction, be punished with fine which may extend 
to five thousand rupees. 

28: Power to  make rules. - (1) The Government 
. may, by notification in the Official Gazette, 'and 
subject to the codition of, previous publication, 
make rules to carry out the purposes of this Act. 

I 

(2) In particular, and without prejudice to the 
generality of the foregoing power, such rules may 
provide for all or any of the following matters, 
namely: - 

(a) under section 3, the time, place and 
manner of holding elections d members, the Pre- 
sident and the Vice-President ; 

(b) under section 8, the manner of convening, 
holding and conducting meetings of the Council;. 

(c) under section 10, the other powers, duties 
and functions of the Council; 

(d) mder sectiron 11, the number of members of 
the Executive Cotmmittee, their 'tam of office, 
the manner of filling casual vacancies; the pro- 



- cedure 'to be followed and the ohep pbwers, duties 
- and functions of the Committee; 

(e) under section 12, the fees and allowances 
to. the members ; 

(f) under section 14, the salary, allowances 
and other conditions of service of the Registrar, 
the manner of keeping accounts and the super- 
visory powers and other duties and functions of 
the Registrar; 

- (g) under section 15; the other conditions of 
service .of the staff of the Council; 

(h) under section 16, the form of register, the 
parts into which i t  shall be divided and the other 
particulars it shall include, the forms of appli- 
cation and of general and individual notices, the 
manner of paying fees, the form of certificate of 
registration; 

(i) under section 19, the form of application 
for provisional registration and of certificate for 
such registration ; 

(j) under section 20, the fee for recording 
. change of name or additional qualification in the . 
register or for issue of duplicate certificate of 
registration. 

(k) under section 21, the form of list of regis- 
' tered practitioners, the particulars to be included 
and the manner of its publization; 

(1) under section 22, the manner of holding 
inquiries and the conditions and fee payable for 
re-entering a name in- the register and the remu- 
neration to be paid to an assessor; 

(m) under section 23, the forms of notices and 
of application for continuance of names on the 
register ; 

(n) under section 24, the manner of hearing 
and determining appeal by the Council; 

(0) any reasonable fees which may be levied 
by the Council in addition to those expressly 
provided for in this Act; 

(p) any other matter which is to be or may 
be prescribed under this Act. 

29. Control of Ckmernmmt. - (1)If a t  any time 
it appears to the Government that the Council 
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or its President or Vice-h.esjdent has failed to 
exercise- or has exceeded or abused any of the 

: powers conferred upon it or him by or under this 
Act, or has ceased to ' function, or has become 
incapable of functioning, the Government may, if 
it considers such failure, excess, abuse or incapacity 
to be of a serious character, notify the particulars 

' thereof to the Council or the President or the Vice- 
' President,-as the case may be. If the Council or 

th'e President or the Vice-President fails to remedy 
such failure, excess, abuse or incapacity witbin 
such reasonable time as the .Government may fix 
in this behalf, the Government may remove the , 

President, or Vice-President, or dissolve the Council, 
as the case may be, and in case of 'dissolution of 
the Council, cause all or any of the powers,, duties 

. 

and functions of the Council to be exercised, perfor- 
med and dischaxed by such persons and for such 
period not exceeding two' yeam, as it may think fit, 
and shall take steps to constitute. a new Council. 

(2) Notwithstanding anything colntained in this 
Act, or in the rules made thereunder, if a t  any time 
i t  appears to the Giovernment that the Council or I 

. any other authority empowered to exercise any of 
the powers or to perform b y  6f the duties or 
functions under this Ach, has not been validly 
constituted or appointed, the ,Government may cause ' 

any of, such powers, duties or functiolis to be exer- 
cised or performed by such persons in such manner , - and for such period hot  exceeding six months and . 
subject to such conditions, as i t  thinks fit. 

CHAPTER V 

Repeal a ~ d  Transi+ional Provisions 

30. ~ e p e a 2  and'sauings. - (1) Subject to the pro- . . 

visions of this Chapter; on the appointed day, the 
Decreto No. 34417 dated 21-2-1945 (Art. 130) shall . 

stand repealed. , 

(2) Unless the Government otherwise directs, zny 
rule or regulation made under the Decreto repealed 
by sub-secrtioa (1) shall, from the appointed day. 
case  to be in force. . 

/ \  

. (3) p e  registers kept or maintained or deemed 
to be kept or maintained under the Decreto so re- 
pea1,ed which ..ai;e in -fokce immediately before tlre . 
apipointetl day, shall be deemed to be the regfiratera 
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prepared under this Act, zrrtil the register prepared 
under section 16 comes into force under sub-section 
(5) thereof. . 
, 

(4) Anything done or any action taken (including 
any appointment or application~made, n~tification, 

, order or direction issued or fee levied or certificate 
or notice given) under the Decre* so repealed and 
subsisting immediately before the appointed day 
shall, in so far as it is not inconsistent with the 
provisions of this Act, and unless the Governmcnnt 
otherwise directs, be deemed to have been made, 
issued, levied or given under the relevant provisions 
of this Act, and be in force accordingly, unless and 
until superseded .by anything done or any action 
,taken under this Act. 

- 31. Constitution of .nezo Csuncit. - (1) Notwith- 
standing anything contained in section 3, the 
Government shall on the appointed day, by a noti- 
fication in the official Gazette, constitute a Council 
in the manner qecified in sub-section (3) of 
section 3: 

Provided  at,, the members toa be elected. under 
clause (e) and (f) of that sub-section shall also be 
nominated by the Government from m m g  the per- 
sons qualified to be elected wider the relevant clause 
of that sub-section. 

( 2 )  m e  President and the Vice-President of the 
Ccruncil !constituted und'er sub-section (1) shall, not- 
withstanding anything contained in sub-section (4) 

- of section 3, be nominated by ,the Govrmmmt. 

(3) The Couhcil constituted m d e ~  this wction 
shall be deern.4 to be a Council constituted under . 
section 3 and the  President, tihe Vice-President h d  
the members of the Council shall, mtwit..hstanichg 
anything contained in section 4, hold office for a 
pdad of three years from- the date d publication of , 
the notification under subsection (2) or till a ~ u n -  
cil is duly cmstituted in moordmc& with the protam 
dons d se&ion 3, whichever, is earlies: 

Provided that, the period'of three years may be 
extended by the Government by a further period 
nqt exceeding one year at a time, and two yeam - , in the aggregate. 



- (4) If a vacancy previous to the expiry of the / 

term occurs in the office of the President, the 
Vice-President or a member of the Council consti- 
tuted under sub-section (1) by reason of death, - 
resignation,. removal, disqualification or disability 
of such President,,Vice-President or member or due 
to any reason, the vacancy shall be filled by the 
Government by nomination of any other persan 
qualified to fill the vacancy under the relevant 

' clause of sub-section (3) of section 3 and the 
person so nominated shall hold office for the un- 
expired portion of the term of the member in whose 
place he is nominated. 

. . 
32. .Prosision regarding Registrars. - (1) The 

Government . shall, notwithstanding anything con- 
tained in sub-section .(I) of section 14, on the a p  
pointed day, appoint the Registrar on such terms 
and conditions as the Government may ,determine: 

Provided that, nothing contained in this section 
shall affect the powers sf the Council to fill the 
subsequent vacancies of Registrar under sub-sec- . 
tion (I) of section 14. 

33. Powers to r e m e  dffficutties. -I€ my 
difficulty arises in giving effect to the provisions 
of this Act, the Government may, as occasion 
requires but m,t later than two years from the , 

appointed day, by order do anything which appears 
to i t  necessary or expedient for the p@ose of re- 
moving the difficulty. 

. ,  
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